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In the Madras High Court

Case No : Writ Petition No. 878 of 2011and M.P. No. 1 of 2011

S. Prabakar APPELLANT

Vs

IT Expressway Limited RESPONDENT

Date of Decision : 21-03-2011

Acts Referred:

Citation : (2011) 03 MAD CK 0010

Hon'ble Judges : M. Jaichandren, J

Bench : Single Bench

Advocate : G. Arul Murugan, for the Appellant; V. Ramajagadeesan, for R1 and 
R. Mahadevan, (Tax) for R2, for the Respondent

Final Decision : Dismissed

Judgement

M. Jaichandren, J.—Heard the learned Counsel appearing for the Petitioner and
the learned Counsels appearing for the Respondents.

2. At this stage of the hearing of the writ petition, the learned Counsel appearing
on behalf of the Petitioner has submitted that it would suffice, if the

Petitioner is permitted to make a representation to the second Respondent, with
regard to the refund claim made by him, under the Tamil Value

Added Tax Act, 2006, and if the second Respondent is directed to consider the
same and pass appropriate orders thereon, within a specified

period.

3. The learned Counsels appearing on behalf of the Respondents, have no
objection for such an order being passed by this Court.

4. In such circumstances, the Petitioner is permitted to make a representation
before the second Respondent, with regard to the refund claim,

under the Tamil Nadu Value Added Tax Act, 2006, within a period of 15 days from
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the date of receipt of a copy of this order. On such claim

being made, the second Respondent shall consider the same and pass
appropriate orders thereon, on merits and in accordance with 3 law, within a

period of eight weeks thereafter.

5. The writ petition is ordered accordingly. No costs. Consequently connected
miscellaneous petition is also closed.
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